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weiifc tliea thought that the most con-
''euieiit courae would be to insert such 
provisions in this Bill, special and 
“Pift, aa were required to carry out 
tuia object. This then constituted the 
Kiain difTerence in the Bill to which 

desired to draw tlie attention of the 
Vouudl. -When tlie Bill should coino 
‘nto Committee ot tlie whole Council,
j.®y would have full opportunity of
“'seussino these and other provisions 

dutaii.

UNIVERSITIES.

^ StR BA.11TLE FUERE, iu rising to 
/'ye the lirst reading of a Bill “ for 

to tlie Universities of Calcutta,
and Bombay the power of

j ”̂‘®ri’ing degrees in addition to
„ 7 “ "'fintioned in Acts II, X X II,
jjl|jXXVII (’f 1857,’ ’ faid that this
o,l!' intended to supply an
^Saion iu the Acts constituting the 
rjî 'versitiea in the three Presideticy 
ôvvns. Xlio niiinbor and cliaracter 

|'‘‘B degrees which the governing 
 ̂ uioa of those Universities were eoni-
WTi** confer was strictly limited 
j /  the Acta in question, and it was 
I I u f t e r  the Acts were put 

force, that it was very desirable 
Pliable the governing bodies of

^̂ ose Universities to grant otiier 
<’i’der to enable them t > give 

assistance which Universities 
allbrd to education with 

ĵ ^̂ feiice to the state in wiiich it
ij, Ppeiied to bo at each Presidency 

A )ropoaition in consfcpience 
’" ‘ide by the University of Cal- 

i' ? “■siting to bo empowered to con-
iii other tiian those specified

incorporation. As ll'is
^ot be done without a change 

fc'ool of the Ijpgislature, and as 
(;i, t̂'ason liad been shown for tiie 

instructed to 
I'u , reading of this Bill.

Bill was read a lirst time.

STAMP DUTIES.

Sc o n c e  postponed the con- 
aiij “ " ’n of the Bill “ to consolidate 
liuj- '",®̂ d the law relating to Stiuup 

® till iSaturday next.

SUCCESSIONS.

M e. lIARINGrTON moved that the 
Council resolve itself into a Committi c 
on the Bill “ for facilitating the 
collection of debts on successions, and 
for tlie security of parties paying 
debts to the representatives of deci ased 
persons and th<it the Committee bj
instructed to consi>)er the Bill in the 
form iu which the Select Committee 
had recoinmeuded it to be passed.

Agreed to.
The Bill passed through Committee 

after the insertion of the word “ one”
in the blank in the 27th line of Section 
IX , that being fixed as the maximum 
rate of percentage to be allowed aa Coin- 
mission to a Trustee appointed, under 
that Section, iu the case of disputed
succession.

The Council having resumed its 
sitting, the Bill was reported.

'I'he Council adjourned.

Saturday, June 9, I860.

P r e s e n t  ;

The Hon’blc the Chief Juatice, Vice-President.

I Ion’Wo Sir 
E. I'rcro,

H. B. Sconce, Esq., ami
llou’ble Sir M. b.

Wells.

Sir Mordannt Wells was duly 
sworn and took his seat as a Legis­
lative Councillor of the Council of
India.

T h e  VICE-PUESIDENT Haid that
as, in consequeuce of the Chief Justice 
being obliged to attend the Session of
tlie Supreme Court, the quorum re­
quired by law for a Meeting of the 
Council for the purpo e ot making 
Laws could not bo formed, it was un-

|*derstood that there would be no Meet­
ing to-day for tlie transaction of busi­
ness. The Members present iiad met, 
howê ''er, for tlie purpose ofadjouruing
tlie Council to Wednesday next, on 
which day it was considered desirable 
tliat the Cguucil should meet.
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Tlie Council was accordingly ad­
journed by llie Vice-President at lialf
past 11 o’clock, till Wt dnesday, the
13th instant, at 11 o’clock.

Widnesdmj, June 13, 18G0.

P r e s e n t :

Tlie Hon’ble Sir Ilonry Bartle Eilwiird Frero.

No Other Jfomber of the Council was 
this day present, and the Council was 
adjourned till Saturday the ICth 
instant.

Sat'irday, June 16, 18G0.

PllESENT :

The Hou’ble Sir Henry Bivrtle Edwaiil Frovo.

11, li. Hariugton, E sq , ( H. Forbes, Esq., 
aud

A. Sconce, Esq.

The Members assembled at tlie M. et- 
ing did not I'orni the qnoruiii recjiiired 
by Law I'. r a Meeting «f the Coaucil
I'or the purpose of making Laws,

The Coviucil was adjourned at half­
past 11 o’cl ck lill Wednesday evening 
the 20th instant, at 7 o’clock.

Wednesday Evening, June 2 0 , 18(50. 

P k e s e n t ;

The Ilon’blotUeCliicf JviBtioo, Vicc-Vremdciit,
in tlio Chair.

The Ilon’ble Sir 11. B.
K. Frere, 

i'ig lit Uou'ble J. U’il- 
ion,

11. 11. Ilarington, Esq.,

II. Forbes Esq.,
A. Sconce, ICBq., 

and
Ilon’ble Sir M. L.

\Vell3.

. INCOME T A X .

TnE CLEliK prescntod to the 
Council the following Petitions: —

A Petition of Native Inhabitants of
l^wl)uy couceruing the Bill “ for 
■IQIling Duties on prcilts arising IVoni

same Bill,
Al*'®A Petition of Syad Shumsher - ^

and others, of Tirhoot, concerning 
same Bill.

A Petition of certain l l e s i d e n t s  j 
Inhabitants of Tipperah,
uiider Governuient, against the 9“”
Bill. ,

Mr. Wilsoi) moved that the 
Petitions bo printed.

A greed to.

I’ARSEES.

_ T h e  c l e r k  also presented 
tion from Modee llooBtumjee ^ j g
shedjeo and others of Surat, y
the Petition of the P a r s e e s  on3om‘’|̂-’̂  
submitting the draft of a Code ol ^
for the Parsee ('ommunity.

Sill BAliJLE PllEliE m o v e d
tho Petition bo printed.

KOONCII AND CALPKB-
1 til*’M k. IIAIUNGTON prc80ut<“‘ 

ll' port of tlie Select Coinniitt<̂ '* lig 
tho Bill “ to remove tho 
of KoDUch aud Calpeo, in 
from the opc'riilion of tbo ' 
KegulatioiJB."

Properties', Professiona, Trades, au*' 
Offices."

A Petition of Proprietors of VC” 
manemly settled estates in Beug'”’ 
Behar, and Orissa against (he same 
Bill.

A Petition of Inhabitants of Patiif*> 
against tho same Bill.

A Petition of Zemindars of Slial>»' 
bad, against tho same Bill

A Petition of Jiaharajah Moliif"’’
Bux Singh Bahadoor, of Shaiiuhadi 
against the same Bill.

A Petition of Maharajah M o h e a l" " ’
Sing Biihadoor, of Tirho ,t, concernini? 
the same Bill.

A Petition of Rajah Puhladh SciH» 
Proprietor of tho Jiaj of Eaninag"''’ ^
Purgunnah Bujhoon Surkar Clin"’l’* *
run, concerning the same Bill. ,

A Petition of Ham Coomar Singl'i 
of Shahabad, against tho siime B ill-

A Petition of Baujessur B u X  Sing"- 
of Shahabad, against the satne BiH 

A Petition of Mothoorah Persa'“
Parrey, of Shadabad, against tiie




